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; , 1. Janiga Narasimha -
i 2. Gherkuri Jangaiah
; 3. Dubbaka Jangaiah I
. 4. Kongari Poohaiah b
; 5. Smt.Jakkid{ Sarojanamma -
6. Bommidi Balamma \ .
. : 7. Kongari Yadamma C
‘ 8. Karinga Jananamma C
9. Cherkuri Laxmaiah ++ Applicants, -
; Vs

: 1. The Unicn ef India, Rep,.by the
] Secretary, Min.ef Agriculture,
‘ Central Secretariat,New Delhi.

2, The Director General, Indian

Coungel for Agricultural Research, TN
Krishi Bhavan, New Delhi.

3. The Director,Central Research
Institute for Dryland Agriculture,
Santoshnagar, Hyderagbad. ‘

4, The Office-in-charge,
Hayathnagar Regearch Farm, ,
Central Resegrch Institute for
Dryland Agriculture, Santoshnagar, : r
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Hyder abad, +« Respondents,
Ceunsel for the applicant ¢ Mr, P.Chandra Sekhar Reddy
Céunsel for the respondents s Mr, N.R.Devaraj,Sr.CGSC,
|
I
! CORAM3

THE HON'BLE SHRI JUSTICE B.C.SAKSENA $ VICE CHAIRMAN
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Oral Order (Per Hon'ble Shri R

-Rangarajan) Member (Admn. ) ‘

HFaFd Mr. K.K.Chakaravarthy for Mr,

P,Chandra Sekhar
Reddy, learned counsel for the applicants ang NE.H.R.DevaraJ;
learned cou

nsel for the respondents,

2, There are 9 applicants in this CA. They were engaged

a8 casual labourer between 1970 and 1981 and they were,discharged

from service between the KK years 1973 to 1988 3% Seen from the

para=>5 oflthe reply statement! After the disch;rge they were
b '

not ep taken into cgsual service by the respondents,

3. This OA is filed praying for a direction to the respon-

dents tc absorb them on permanent basis ip suiﬁéble Group~C pest_se-
any eEhersuitable post with|regular scale of Pay attgched to the

sald Qith all consequential bgnefits.

4, The applicants yere discharged fram casual jeb yery much
learlier. The last one to be discharged was 1# the year 1988. The
long abéénce from 1988 and esrlier upto xm 1996 Fannet be condoned.
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The applicanthhad worked in the respondents &
j : hat they acquired some
4 Hepce it has to be held tha {
some time,
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ture if there is work.will be advangages

aredlite, freshers who had
| But that engagement

xnowledge i
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will only from the date of the fresh engagemen

sgﬁiority and fixation of pay w

111 gepengd
:}hey cannot gat any

Sual labour none of th Casual
labourers who are 2lready inégervice shall pe retgghcked.
7. The 0aA iﬁhisposed of on the above terms, No costs,
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MEMBER(ADMN.J VICE CHAIRMAN
Dated 1 The 26th_August 1996,
Dictated Ip en Court)
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